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IN THE CENTRAL ADMINISTRATIVE 'IRIBUNAL, JODHPUR BENCH: JODHPUR. 

O.A. No. 137/1998 Date of Order: 9.6.1998 

Mahaveer ~rasad s/o Shri Himrnat Singh, resident of Ward No. 21, 

Jhujharji ka Mandir, Churu. 

• •• Applicant 

VERSUS 

1. Union of India through the Director General, Posts and 

Telegraphs, New Delhi. 

2. The Sub Record Officer (H.S.G. II), R.M.S., St. DN, Churu 

(Rajasthan). 

3. The District Employment Officer, Churu (Rajasthan). 

• • • Respondents 

Mr. P.R. Singh, Counsel for the applicant. 

Mr. Shri Bhagwan, Sub Record Officer, respondent No. 2. 

None Present for respondent No. 1 and 3. 

Hon' ble Mr. Gopal Singh, Administrative Member 

ORDER 

BY THE COURT 

Applicant, Mahaveer Prasad, has filed this application under 

Section 19 of the Administrative Tribunals Act, 1985, praying for 

issuing a direction to the respondents to consider the candidature of 

the applicant for the post of E.D.A. (Mail Man). 

2. Dasti notices were issued to the respondents. Mr. Shri Bhagwan, 
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Sub Record Officer has appeared before me with a letter addressed to the 
C.A.T. dated 8.6.1998, the same has been taken on record. This lette~ 

inter alia,states that the name of the applicant alongwith the other~ 
' n~e.$ sponsored by the Employment Exchange have been considered for 

appoip.tment to the post of E.D.A. (Mail Man) as per the direction dated 
'· 

21. 5. • .• ~998 of this Tribunal. 

j 
3 'I . I I have heard the learned counsel for the applicant and 

Departmental Representative. Both the parties have agreed to dispose 

of this case at the stage of admission~ 

4. The main prayer of the applicant was that he should be considered 

for the post o~ E.D.A. (Mail Man) alongwith the other persons sponosred 

by the Employment Exchange. Now, that the name of the applicant has 

also been considered by the respondent for the post of E .D .A. (Mail 

Man), this application has became infructuous. The O.A. is accordingly 

dismissed as having becoming infructuous. 

5. Parties are left to bear their own costs. 

Aviator/ 

G ;-t.._alkJ:f-_ 
I - / 
( Gopal Singh) 

1\dministrati ve Member 


